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Central Ariministrativa Tribunal
Rcincipal Bench, Neu Jclhi,

0/lu7ig/95

HON'dL£ !*1R. DUSTlCi CH^T iJR Sa JKaRnN r^AlR,
H ON* BLl '.'IR . S , P, aiSulHS , (w)

Neu 0-Ihi this tha 19th day of November, 1996.

Shri Jijay Shanker Tyagi,
S/o Shri S.l'.S, Tyagi,
F/o P&T Colony,
303, Pat el Naoar,
Neu Msindi,
vluzzaf f arn'^gar, •••• Aoplicant

(Through fir. Rani Chhabra- None present)

u erSUB

1, Lhion of India
tnrough its Secretary,
ilinistry of Communication
Departm-nt of Telecommunication,
Soni-tiar Bhauan,
f!au Delhi,

2, Sub-Divisional CnginBer,
Tale communication
Office of Telegraphs I'laintenan ce
riuzz af f arnagar.

3, Ounior To la com Officer,
office of Route flaint nance,
iluzzaf f arnagar, •... Rcsoondents

(through Shri fl.''I, S^jdan, adyocata)

The application having b "^en h ard on 19, 11, 1996 th i
Tribunal on tna same day dslivsr -d th - follouing:

CR IJCR
Chattur Sankaran Mair(3), airman

Applicant seeks a direction to rasoond nts

to regularise his services as a Lorry driver. Respondent

submit thet he cannot move the Tribunal uitnout even

approacning the administrative authority in the first

instance. Applicant may move th Telecom District

•lanagur "luzzaf f arnagar for appropriate relidf. Ue mak d

it clear that this direction permitting aoplicant tc

make a belated request will not conf er a caus - of acticn



- 2 -

on applicant.

2, Uith th , aforesaid dir ction, ua iisr

apclication. No costs.

sno;::-" r;r th:

Jatedjths 19th day of November, 1996,

(S, P, Biswas)
nemoer (a)

-J.
(Chettur Sankaran r\iair(D))

Ch air rnen
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